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#3312 Bhvi Sher Smgh Will ike Mimisier of Sﬂte for Edncauun be pieaaed
to state— ‘
(@ whether there is any proposal under cmnsiq;;xation of the
Government to open a coilege in juiana; and

(t)  whether there is any proposal under c:unsidératiqn of the
Covernment to bring higher education 1o backward constituencies
like Jolana?
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. Repaiv of Roads
# 402 Dr. Jai Parkash Sharma : Will the Clief Minister be pleased o
stiie-— . '
(a)  thelength of the roads damaged in the State during last rains, and
{ty thelength of ihe roads repaired in the State during the 2t one year
 ie.from Febrary, 2000 till now, together with the details thereof ?
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Dr. Jai Parkash Sharma : Speaker Sir, the reply of the question which has
been supplied by the Government 1s not supported with the statement  as stated
in the reply. 1 would like to know from the Chief Mintister about the overall
present condition of the roads i the State alongwith the details of roads under
repair. As the Chief Minister has already committed that all roads would be
compleied/repaired by ihe end of this yeax, 1ay I again ask 25 to how many roads
were damaged during the last riny season and oyt of them how many roads have
been repaired/constructed during the last one year 7
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Amount spent on Construction/Repair of Road by H.S.AM.B.

#318. Shri Jasbir S8ingh Mallour : Will the Minister for Agricultore be
pleased 1o state the amount spent on the construction of new roads and repair of
roads in the Naggal Constimency by Harvana State Agricultural Marketing Board
during the period from 11-5-1996 10 23-7-99 and 24-7-199% 1o date 7
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Declaration of Dadri as District

‘ *370. ‘Shiri Jagjit Singh Sangwan : Will the Chief Minister be pleased to
state whether there IS any proposal under consideration of the Government to
declare Charkhi Dadr as district; if so, the tune by which it is likely to bc
declared as such ?

TR T W ST 9 (A R e e ) o, L )

A o Rig iR - e 9T, TR 90 Wea AR P 95 Ayl ok

95 991 WU & 1R AR R Y vem R ey SeR A A we A S A
FE] & R TR fre o eve Rt  ged st ¥ ol F Frown SO0t AR

W o wEE s & Yo oy o Loy weien, wrad o iy I Wy R

EYT T T o1 ol Treries S o w3 ) wer ¥ wrg & wo drs R
wat Eﬁmmﬁﬁmﬁmm%wmmﬂmm
W g e wl e s wm B P

At ofeere e - weme i, ey % wwy o e g8 aﬁwaﬁ’*"{ﬁ%
wW@%WﬁmW%WWWﬁwwﬁﬁm
o aiRTE TR @ U gene W & R Wt B v b geme o

RIS & | FAR ARER R AR o e o e & 0y o w o s o A



£1136 ST R | 115, e, 200

[#0 efearer ]

ﬂ?%%ﬁﬁﬁﬂ%mmﬁiwmﬁmﬁﬂaﬁgq% Taply ST e S
2 ouet R a1 9T, 2001 T o & vy s g o R O R ae w
fepeire e =7 =t e WA Wy Y ST 1ol ¥ e mEen e B
Tl wRoN B O FE gt i & A T o Y O e B s
<t g Forn of 1 o Rt send o g 5w v, Rren ufey, wie ww
mmmmwmmmﬁmmwﬁwwwmm
ﬁﬁamwwﬁ“ﬂwwmm b

#wmﬁaﬁﬁw ﬂE?I&W'&?lEI{ ww wmﬁgﬂaﬁﬁﬁ
maﬁaﬁm‘éﬂw ¥ |

‘ Bus Stand At Hathin .
* 532. Bhri Bhagwan Sahai Rawat 1 Will the Minister for Transport be
pleased to state whether there is any proposal under consideration of the

Government to construct a bus stand in Hathin, if 50, the time by which its
construction is ‘-hkf:ljr twobe started 7
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. Layingof Sewerage System in Sumpat
RN Shel Doy Bal Divean ¢« Will the Chief Minister be pleased to staw

the propottionate amount of the Budget wllocation of the Public Health Department.-.-

for the year 2000-2001 which has b(:c‘m allocated for laying of sewerage plpﬁ: line
in Samipat City?
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- been excellent during the past 4 years.”
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Information Kiosk and Facilitanon Cantre \

*301. Shri Rajender Sinoh Bicla: Will the Chief Mm.ste:r be p‘e.'&'sed 0
SERLE

I 'Whﬂther there is auy proposal ander cousideratian of the’
Government to put vy information Kiosk and Facilitation Centre
in the State; and | -

" {by  ifso, the details thereof 7
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. . Opening of an L Y.1in Hodel
¥352 §hri Udai Bhan : Will the Chief Minister be pleased to state =~
@)  Whether thereis any proposal under consideration of the
.. . Government {0 open an Industrial Training Institute in Hodel ; and
. (b - Jfso, the time by which the Tndvstrial Training Instituie, asteferred
1o part (a) above, is likely to be opened ?
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“Floodsin Ratia Cnnsutuency
+ 469, Shri J amail Singh : Will the Chief Minister be p]eased 0O state—

{x)  whether it is a fact that the large area of Ratia Constituency is
flooded by Ghaggar River during rainy scasons ;and

{hy  if 50, the steps taken $o far or proposed to be taken to solve the

. aforesaid flood probiem ? ?
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, Saving Amlmla me Flmds | o .
e 4, Shrl Anil'Vij s Will the Chwf Minister be plﬁaSEd o Stﬂte—-

&)  whether there is any pmpasal under consideration of the
~ Giovernment 1o save Ambala Cantt. From the Flood; and

. (b} if so, the time by whn..h the above pmposal iy Tikely to be
materialized ?
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o  Shortame of Irrigation Wzte'- in Bhiwani

*288 Shr. Ram Kishap Fagji : Will the Chief vﬁms;e‘ be pleased {0 siaie
whether it is a fact thai there is an acite shortage of irckgation water in ali canals
of District Bhiwani for the last nine months; if 50, the reasons thereot 7
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Sub-Btadon in Mabendergarh
* 379. Rao Dan Singh : Will the Chief Minister be pleased to state—

(3)  whether the 33 KVA new sub-station is likely 1 be set up in village
Bawania and Mandola in district Mahendergarh; if so, when; and

o wheti‘_xer there in any proposal umder copsideration of the
Government o upgrade the sub-siation in Mabendersark 1o
220 K. V,; if so, the tima by which it is likeiy 1o be upgraded 1
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Construction of Matiawds Minor

* 342. Shri Jai Parkash Barwala : Will the Chief Minister be pleased to
state whether there In any proposal under consideration of the Government to
construct Matlanda Minor if so, the time by which the said minor s likely to be
construcied together with the total cost thereof ?

Heg A4 (0 Wy deren) Hﬂ%ﬁWﬁIWWWWﬂF
TarEmEdy e
Availabflity of Power
*346, Shiri Bhupinder Singh Hooda : Wili ite Chief Minister be pieased
10 state— -

{a)  the availability of power Haryana is getting from different sonrces
daily as it stood on 31.1.2001; and o
(b)  details of distribution of available power 1o, dszcmnt categoriesie.
 Indwsiry, Agriculiure and domestic Secions ?
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| Settingup of An Oil Mill

*374. Rao Narender Singh : Will the Chief Minister be picased to state
whether there is any proposal under comsideration of the Govertamient © sctup
mustard ofl mdll 22 Noenanl, and if o, the Hme by which the above said mill is
Hicely to be setup 7 ‘
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Setting up of 33 K.V, Sub-Station at Butapa

#336. Shri Ramesh Knmayr Xhatak : Will the Chief Minister be pleased
to state the time by which the construction work of 33 K. V. Sub-station, Village
Butana in Baroda Constitoency will be started alongwith the time to be taken in
its completion ? .
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o  Laying of Sewerage ‘
© 20, $hri Karan Singh Dalal : Will the Chief Minister bie pleased to state
whether there in any proposal under consideration of the Covernment to lay
sewerage in the following areas of Patwal City in the near futere ;-
1. Krishna Colony ' '
2. Sallagach

3 Shyam Nagar
4 Tubi Ram Colony
5. DevNagar
. & Sekhpura
7 Ealra Colany
& Mohan Magar

9. Resoipur [xt Colotiy
16.  Mod Colony
1. Kasha Mohalla
12, LinePura o
13, Jaindi Pura | ‘ T R :
if 50, the time by which the laying of sewerage pipe - line is likely to bip
completed 7
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Water Supply in Villages
30. Shri Karan Singh Dalat : Will the Chief Mmtster be pleased to
Stats-—

(&) whether there is any proposal under consideration of the
Government to auginent the water supply in the following villages
of Palwal Constituency in the near future : -
Alika
- Pirthala
Baghola
Bamnikhera
Deeghot
Karna
. Dhatir
 Bwrozpur
Badha .
{b)  if 50, the tirme by which the mheme rcfermd 1o in pan (a) above is
iikely to be completed 7
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Consiruction of Wew Balana Minor

31. Shri Balwant Singh Maiea : Will the Chief Minister be pleased to
state whether there is any proposal under consideration of the Government 1o
construct Mew Balanz Minor in District Panizrat, if so, the time Jikely to be taken
for its compietion?
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Suphly of Blectric Maters
32. Shri Karan Singh Dalal : Will the Chief Minister be pleased 10
stars— -

(1)  the names of firms, if any, approved by the Haryana Vidyut Prasar
Nigam for the supply of Eleciric Meters/Power Meters; and

{ty"  whether it is a fact thas the firms referred to at (a) above have been
rejected by the team of World Bank. in the matter of some tenders
called through World Bauk by HVPN?
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Procorenaent of Wheat and Paddy

- 33. Shri Karan Singh Dalal : Will the Chicf Ministor bo pleased to
S~

(a) The total guantity of wheat and paddy atrived in the grain
markets /procureraent yards in the State during the year 1999-2000
and 2000-2001;

() The total quantity of wheat and paddy, out of the wheat and paddy
: referred to part {a) above was purchased by the procurement
agencies of the Siate | Govermment and Food Corpuration of india

ar Minimum Support Price; and

)  The details of the Commission and mcidental charges claimed and
recetved by the different State Procurement Agencies from the Food
Corporation of fndia during the period referred to in part (a) above ?
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Dr. Raghuvir Singh Kadian : Speaker Sir, I would lﬂte to draw your
attention towards Rule-66 of the Rules of Procedure and Conduct of Business in
Haryana L egislative Assembly which says ;-

"Subject to tha provisions of these rales, a motion for an adjoumrnment
-of the business of the Assembly for the parpose of discussing a
definite matter of urgent public i importance may be made with the
consent of the Speaker.”
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Eerife AT s wiem So ) (6N 1 oesTw) Hon'ble Members, anctice
of Metion for Adjournment of the Assembly umder Rule 66 of the Rules of '
- Procedure and Conduct of Business in the Haryana Legislative Assembly, was
received by me from Shri Raghubir Singh Kadian, M.L.A. on 14-3-2001, the
consent for which was refused by me to raise/discuss the matter in this- &ugust
House. Today i.e. 15-3-2001, the notice of Motion for Adjournment under Rule -
66 has also been received by me from Shri Raghubir Smgh Kadian and five other
M.L.As. on the same subject/matter. After going through the notice and also the
riles, practice and nroceduse, 1 fownd that the matter nroposed 10 bo discussed is
not in order as the same does not fall within the responsibilty of the State
Goverpment as provided in Rule 68(iv) of the Rules of Procedure and Conductof
Business in the Haryana Legisiative Assembly and the conseni o raige/disonss
the strnilar matier was refused on 14-3-2005. l‘hcrefnre, T refuse my consent to
raise/discuss this hatter in this august House. '
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My. Speaker ¢ ‘Hon'ble Members, 1 have received ‘aj‘-Ca]]ingvAtwntmn
NoticeNo. 11 from Capt. Ajay Singh regarding mixing of sewerage water with the.
drinking water in the sevc:ral colonies of Rewarl Clty | aﬂmzt it. He may read his
TOLLCE, '

T A : WA e, ﬂﬂ‘dﬁﬁwwzﬁﬁﬁﬂﬁ"ﬁl

ﬁmw%ﬁmﬁf{ proic i

Mr. Speaker : Now thc l“mance Mirii§ter wxll move thc momn onder
Rule 15, A
Finance Minister (me Sampat Smgh Y: 8in ¥ bﬁg GOV

That the procesdings of the items of Business fixed for today be
exempted at this day's sitting from the provisions of the ruls "Sittings
: -of the Asserbiy’, indefinitely. '
- Mr, Speaker Motion moved -

- That the prouwdmgs on the itemns of Bu“ilﬂﬂS‘i fixed for tnday be
exempted at this day's sitting from the’ prnvmmns ot the Rule
"Sittings of the Assembly indefinitely.
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© Mr Spe:a!ﬁe** Qwsﬂon is 2
"That the proceedings on the items of business fixed for today
be exempted at this day's sitting from, the provisions of the rule
- 'Sittings of the Assembly’, indefinitely.
The motion was carried.

%Wwﬂamﬁﬁ‘v‘i T

. M 'i‘-peaker Nuw the Finance Minister will move ;he woiion under
Rue 16, 3 N
Fmam:e Mlnister (me Sampat ?mgh) Six, Ibeg w mcwe“ i

. That the A.ssembly at its rising this day shaﬂ stand adjourned sing-
die, -

Mr, Speaker : Motion mwed——

That the Assetably at its rising this day shall stand adjnmed sind-
diz.

Wik Speaker : Quesmn i§- -
‘That the Assernbly at its rising this day shail stand adjoumed sine-
dze .
L ,The mation was camed. SR

wgw O I U En 1 F-
My. Speaker : Now, 2 Minister will 1ay paper on the able of the House.

- Finance Minister (Prof. Sampat Singh ) ; Sn‘ 1 beg to lay on the Table of
the House the Memorandum of action taken on’ “thie findings of the Nationat
Commission for Scheduled Castes and ‘%cheduled Tribesdated the 17th January, .
2001 inrespoct of Shri Anit Kumar, IAS, as required timder Clause (7) of Amclu
338 of the Consumtmn of 1ndm

ﬁfﬁﬁiﬁ?ﬁﬁ’cﬁéﬂﬁﬂiﬁw

(u)qi%ﬁwmmﬁaﬁsoﬁfw

Mr. Speaker : Now, Shri Bhagi Ram (Chairperson, Committee on Public
Arcounts) will present the Fiftieth Report of the Comminze on Public Accounis
£ the year 2000-2001, on the report of the Comptroller and Anditbr General of
Thdia for the year ended 31st March, 1904 and 31st March, 1995 (Remaining
Péaragraphs) and 31st March, 1996 (Civil and Revenue Receipts). -

R wrf < (e, A S Wiy« wiaR ared, # 3, 1994
3 T, w5 (99 IREmEE) W 3 A, g6 B G gy a9 (Reffret T e
sifera) % ferg e 3 Tfares o weTeren qﬁwﬁﬁnﬁéwaﬁ 2000~2001 3 &g
i sran i B 5@meﬁm 'gt
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(i) mmﬁaaﬁé}ﬂﬁ A58} e

M. Speaker Now, Shri Balwant Smgh (Chairperson), Commm.ee on
Public Undertakings, will present the Forty-Fifth Reprot of the Committee on
Pubilic Undertakings for the year 2000-2001 on thc General Working of Haryana
Minpzals me ted,

ﬁwﬁgm(ﬁmﬁﬁ WW&?@MW} WW ¥
' %wnﬁﬁmﬁaﬁ?ﬁwmwaﬁmm-mm%ﬁﬁmmamwm
Wwﬁ%?ﬁr%@rﬁ@én@ﬁmal

(iii) ﬁmm@ﬁﬂwmﬁaﬂ%mﬁm&

Mi: Speaker : Now, Shri Balwant Singh Maina, Chairperson Comynitte on
Public Undentakings, will present the Forty-Sixth Report 'of the Committee on
Public Undertakings for the year 2000-2001 on the General Workmg of Haryana
State Pollution Controt Board. ‘ ‘

%Wﬁgm(ﬁﬂwﬁ—f WWW% _‘@ﬂaﬂwwﬁ :
SREPR 15y sreget P 4 % A wrf ox ey 2000~ zmﬁﬁf%mfrhmmaﬂﬁ
HEed wiafty @ 467 R sRge st % -

(iv)ﬂ%mavéﬁnﬁm%ﬁ4ﬁﬁmé

Mr. Speaker MNow, Shri Balwant Singh Mam Chaupcrsqn, Cmmmtwe .
on Public Undertakings, will present the Forty-Seventh Reportof the Committee
on Public Undestakings for the year 2000-2001 on the Generaleiung ofHaryana
U"ban Developement Author' ty.

ﬁmﬁsm(ﬁwﬁm mﬁmﬁwﬁﬁﬁﬁ‘f} WW@I ¥
BT wigd Py wieR & W i ox 9§ 2000-2001 3 B S 9o
m&ﬁﬂﬁﬁmﬁwﬁrﬁqﬁén@amgl

(v)ﬁmﬂmﬁﬁ&ﬁ@ﬁﬁré

Mr. Speaker + Now, Shri Balwant Smy'u ana, Chmrpamn, Committee
on Public Undersakings, will pmsem the Forty-Highth Report of the Cotrrmities
on Public Undertakings for the year 2000-2001 on the Reports of the Comptrotier
and Anéitor General of Tisdia for the ye& 1995- 95 10 159798 (Commercial).

,ﬁmwm(ﬁw,wmwﬁmﬂﬁ):wﬂmwﬁ
a4 1995-96 U 1007-98 (TWTSTw) ¥ oy Wy ¥ P weon werdenriees @
Refre} ¢ e 2000-2001 % o v wommnt <t SRR w81 48 & R srege ween
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(vi) Fpa ol RGeS BN, fregee Tren Ts Yamd qenflr B
258} Rde \
Mr. Speaker : Now, Shri NafeSingh Jundla, Chairperson, Commities on
e welfare of Scheduled Castes; Scheduled Tribes and Backward Classes will
present the Twenty-Fifth Report of tue:Commitiee on the Weifare of Scheduied
Castes, Scheduled Tribes and Backward Classes for the year 2000-2001. -

Shri Nafe Sipgh, Jundia (Chairpensos, Lowaniltes on ke Weifare of
Scheduled Castes, Scheduled Tribes and Backward Classes) ! Sir, 1 beg to present
the Twenty-Eifth Report'of the Committee on the Weltare of Scheduled Castes,
Schednled Tribes and backward Classes for the year 2000-2001. o

¢vit) aftires Bt Bt azdl fadré

M. Spesker : NMow, Shei Kxishan 1.2l Papyyar, Chairperson, Commitiee on
Estimates, will prosent the Thirty-Second Repart of the Committec on Estimates
for the yoear2000-2001 on the Budget Estimates for 1999-2000 Public Works

Department (B&R) and for 2000-2001 ‘Totrism. Department.

o g I (AR, W wiafe) : T W;E'g-%#}%;ésggma ¥
farg v Fymior fane ( W oo <) T 20002004 ¥ FAg wde faam e
el TR N 2000-2001 ¥ By e oAk @ azdl R e el g1

(visi) T areifer AR Y 313t fegid

M, Speaker : Now, Shri Mange Ram Gupta, Chairpessor, Cormmittee on
Crovernment Assarances will present the Thirty- FirstReport of the Comrmittee on
Government ASSurances for thie year 2000-2001.

, (As Shri Mange Ram Gupta Chairperson, was got present in the House
Shri Jasbir Singh Mallour, amqmbemf the Committee presented the Report.)
oy iy i Wl (e, TREG S T wiH) | e e, § ad

2000-2001 25 T3¢ Rond S W w31 #i Frird weE B R -

1. f eRamn Treers (A0 1) &9, 2001
| M, Speater : Now the Finance Minister will introduce the Harvana

,A@pfopriatmn (No. 1) Bill, 2001 and will aiso move the motion for s
considerstion. a

Finance Ministex (Prof Sampat Singh) : Sir, I beg w0 jatoduce the Haryana
Appropriation (No. 1} Bitl, 2001, Lo ‘
Sir, L alsobe tomove- : ‘
That the Haryana Appropriation (No.1) Bill be taken into
consideration at once. B .
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Mr. Speaker : Motion moved—
That the Haryana Appropriation (No.1) Bill be -taken into

consideration at once.
Mr. Speaker : Question is-
That the Haryana Appropriation (No.1) E'ﬂ!l R 'tal:en tate
" consideration at ongé,
- The motion wds carried. _ ‘
Mr. Speaker-: Now, the House will consider the Bill Clause by Clause.
... Clause-2

i
3 AEEHE . I

M. E:-peaker Queslmn iges
That Clause 2 stand part of the Bill.
The motion was carried,
Clayse-3
Mr, Speaker: Question is-
That Clause 3 stand part of the Bill,
The motion was carried,
Schedule
Mr. Speaker : Question {g- ; :
That Schedule be the Schedule of the Bill,
The maotion was carried.
. Clause-1
M. Speaker : Question is-
" That Clagse 1 staﬁd;paﬂ of the Bill.
The motion was. carried.
EnactiugFormu]a
' - Mr. Speaker : Question is -
That Enacting Formula be the Enacting meula of tha B:ll
The motion was cairied.
\ ‘ - Title
My, Speaker : Question is-
That Title be the Title of the Bill,
The motion was carried.
Mr Speaker : Now, the Finance Minister will move that the Billbe passed. .
Finance Mimister (Prof. Sampat Singh) : Sir, Ibeg o move-
. That the bill be passed.
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Mr, Speaker : Motion moved-
That the Bill be passed.

MMy Speaker : Quaé‘ﬁon is-
That ihie Bil} be passed.

The motion was carried.

r—— Y e

2. f2 eRamn wifiee (o 2) R, 2001

M Speaker : Now, the Fioance Minister will introduce the Haryana
Appropriation (No. 2} Bill, 3001 and will als¢ move the motion for us
consideration.

Finance Minister (Prof. Sampat Singh ) : Sir, I beg to introduce the Haryana
Apropriation (No. 2) Bill, 2001,

Sir, T also beg to move-

That the Haryana Appropriation (No. Z) Bill be taken inio
considexation at once. ‘

M, Speaker : Motion moved-

That the Haryana Appropgiation (No. 2) Bill be taken into
consideration ar once. -
M. Speaker : Question is-
That the Harﬁ*ama Appropriation {No. 2) Bill be taken into
consideration at once. :
The motion was carried.
Mr. Speaker : Now, the House will comsider the Bill Clanse by Clanse,
‘ Clanse-2 o
Mr. Speaker : Question i5-
That Clause 2 stand part of the Bill.
 The motion was carried.
C T Claused
Wi, Speakex 1 Questionis-
That Clause 3 stand part of ihie Bill,
 The motion was cartied.
Schedule
M. Speaker : Question i
That Schedule be e Schedule of the Bill. "+
The motion was carried. A
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Clause-l
Mr. Speaker : Question 1s-
Thiat Clause: 1 stand past of the BiLL.
The motion was carried.
Enacting Formula
M. Speaker : Juesion is- o
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried,
Title
s Speaier ; Guesion is-
That Title be the Tide of the Bil},
The motion was carried.
M. Spesker : Now, the Bmnce Nﬁms{c-' will tnove that the 33111 bc: passad
Finance Minister (Prof. Samapat Singh) : Sir, I beg tomove-
That the Bill be passed.
Mr. Speaker : Motion moved-
. That the Bill be passed.
. Mr. Speaker : Question is-
That the Bill be passed.
The mation wdsI ;:am'ed.

e o
L RSP

3. f&@ﬁw%ﬁm(ﬂsﬁmﬁ zii&n

- Mr. Speaker Now, a Minister will introduce: the Haryana Cattle Fairs
(Amendmant) Bill, 2001 and will also move the métion for its considsraton.

Finance Minister (Prof, Sanapat Singh) : Sir, Theg to introduce theHaryana
Cattle Fairs { Amendment) Bill, 2001

Sir, T also bag 1o move-

That the Faryana Cattle Fairs (Ammdemem) B b& taLEn into
consideration at once. e

RN

Mr. Speaker : Motion moved- SR R

That the Haryana Cawle Fairs’ (Mmdémﬁni} 'Bill 'be taken into
consideration at once..

Swhloan
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M. Speaker : Question is- '

That the Haryana Cattle Fairs (Amendment) Bill be taken into
consideration at once.

The motion was carried.
Mr. Speaker N 0w, the Heonse will consider the Bill Clause by Clause.
C‘iawse-ﬁ '
M. Speaker: Question ig- 7 1+
That Claase 2 stand part of the Bill,
The motion was cartied.
' Clause-1
Mr. Speaker: {nostion is-
That Clause 1 stand part of the Bill.
The motion was carried.
EnactiugFormula
Mr Speaker : Question is-
That hnacﬂng Formula be the Enacting Formula of the B:ll
The morion was carried.
‘ Title
M, Speaker : Question s -
‘That Title be the Title of the Bill.
i Fhémationwas carri¢d.
Mg Spqaker Now, a Mimister will move that the Bilt be passed
Finsmces Minisster (Prof. Sampat Singh): Sir, I beg to move-
“That the Bill be passed.
M, Spealer: Moiton moved-
That tie Bill be passed.
Mr, Speaker: Question is-
That tl:lf.t Bifl be passed.

The maotion was a_:am‘ed. o
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4. f& oo orgvm (Raiow mﬁ@ﬁ@) fder, 2001

M. Speaker : Now, a Minister will introduce the Societies Registration
Harvana Amendment) Bil 2001 and will aleo move the motion for ity
consideration, :

Fimancs Minister (Prof. 5 Samipat Simghy ! iy, e (o iniroducs the Societes
Registration (Haryana Amendment ) Bill, 2001,

Sir, Talso beg 1o move-

That the Societies Regxstramn (Haryana Arendment) Bl be taken
into cc:rns:de:muon at once.

M. Speaket ! SUnrey ‘moved-

That the Societies Registration (Haryanz Amendment) Bill be token
mte consideration at once.

Mr. Speaker : Question is - ' : L

That the Societies Repistration (Haryana Amendment) Bill be taken
into consideration at once.

“The motionwas carried, ‘
- MF. Speaker : Now, (he House will consider the Bill Clanse by Clause.
Clause.2
Mr. Speaker : Question is-
That Cléuse 2 stand part of the Bill.
‘ The motion was carried,
Clanse-3
Mr. Speaker : Queshon is-
That Clause 3 stand part of the B111
I?_ze_? MOLion was camed. .
| i Clause-4
M. Speslier : Question is-

Y
wt

) 'That Clanse 4 stand part of the Bilt.
” The motion was carried. |
Clagse-1
Mr. Speaker Questmu is-
That Clause 1 stand part of the Bill
The motion was carried.
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Enaciing Formula
Mr. 'Speaker {uestion is - ,
That Enactiag Fommuls be E.hn Enacting Formula of the Bill.
The motion was carried, '
Title
My Speaker ¢ Quesiion is- |
- That Title be the Title of the P,.fﬂl, .
The motion was corried =
Mr. Speaker : Now, a Minister will move that the Bill be passed.
Finance Miinister (Prof. Sarapai Singh) « 3iv, I beg 1o move-
That the Bill be passed. -
Mz, Speaker ; Motion moved-
That the Bill be passed.
Mr. Speaker : (uestion is-
That the Bill be passed.

The motion was carried,

5. fé L EIC] ﬁ]@q—a@: I T wEiEs, qﬁ‘m\—ﬂ ﬁ‘ﬁgﬁm i
- srvite Rz (sRwmon sisie) Ra, 2001

Mr, Bpeskar : Now, the Town and Country Planning Migisier will
inrroduce the Punjab Schedeled Roads and Controlled Areas Restriction of
Unrepulated Development (Haryana Amendmant) Bill, 2001 and will also move
the motion for its consideration.

wwmmmmmqﬁ(aﬁﬁﬁwamg) aRgE WEed, ¥ U9W sqgfEa
e ooy et dm, W&%ﬁwﬁdﬂﬂ(mw@w)ﬁm 2001 TR
e €

# wg o o T -

& it It g wen v né’m ar—nﬁﬂﬁ‘%r%-"ﬂﬁémm
{eRaro wwer) 389 w g AR @ e

Mr. Speaker : Motion moved-

That the Punjab Scheduled Roads and Conirolled Areas Resiriction
of Unregulaied Development (Haryana Amendment), Bill be taken
o consideration at once.
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Mr. Speaker : Question is-

That'the Punjab Schednled Roads and Cfannjo;jed Areas Resfriction
- of Unregnlated Development (Haryana Amendment), Bill be taken
i consideration at once. ‘

The motion was carried
Mr. Speaker : Now, the House will consider the Bifl Clause by Clause,
. Clhaumsya-2
Mr., Speaker ; Question is-
That Clagse 2 sl:and‘paxt of the Bill
The motion was carriea?.
' Clanse-3
M. Sprenker ¢ Questicn is-
That Clause 3 stand part of the Bill
The motion was carried,
Clanse-4

| M Speaker : Question is-
That Clause 4 stand part of the Bill
The morion was carvied.
. . Clause-5
Mr. Speaker : Question is-
That Clanse 5 stand part of the Bili
The motion was carried.
C.lausa-i
Mr. Speaker : Question is-
That Clause 1 stand part of the Bil]
The motion was carried,
Enactity Formuia
Mir. Speaker : (Qnostion is - ‘ , L
That Enacting Formula be the Enacting Formula of the Bill,
The motion was carried.
Title
M. Speaker: Question js- X
That Title be the Title of the Bill
' The motion was carried
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Mr. Speaker : Now, the Town & Couniry Planning Minister will move
that the Bill be p.-.tssed

wwmmﬂmﬁ’t(aﬁwm) m&wﬁm ﬁmmﬁw g-
fa fadraes wily R =g |
M Speaied @ Moiion moved-
“That the Bill be passed,
Bar Spenker : Question s -
"That the Bill be passed.
' The motion was camed

6. [ eRamn gu gea gﬁmqkmﬁmﬁ@(ﬁmﬁ‘q
fedomie sife Wiva wdisdl dv ¥ Ragdie dwey) @6, 2001

Mr. Speaker : Now, the Minister of State for Animal Hesbandry will
introduce the Haryana Murrah Buffalo and Other Milch Animal Breed
{Preservation and Development of Animal Husbandry and Dairy Development
Sector) Bill, 2001 and will also move the motion for its consideration.

agarer o ) (erd drenie gforre) srese W, # s 99 e
ol o gErS Y e ( Qery oo SR famer dr B oitenor donr aRRaE)
fadraes, 2001 FEIH F &
# g < I HReT §-
fom Raront i e gt o a0 Y e { T oA O e
&= v iftcarml TR o) e W e e el
Wir. Speaker : Motion moyed-

. 'That the Haryana Murrah Buffalo and Other Milch Animal Breed
(Preservation and Development of Animat Huosbandry and Dairy
Development Sector) Bill be taken into consideration at once.

Mr. Speaker : Question is -

That the Haryana Myrrah Buffalo and Dther Milch Animal Breed
(Preservation and Devﬂlopment of Animal Husbandry and Dairy
Digvelopment Seorcrd Bill be taken into consideration at onee.

The motion was carried.
Mr. apeaxar Nﬂw the House w:m comlder the Bill Clause by Clause.
Clauses 2 to17
Mr, Speaker : Questionis-
That Clauses 2 to 17 stand part of the Bitl.
The motion was carried.
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‘ Clause - 1
Mr.” Speaker : Question is-
' That Clanse 1 stand part of the Bi)
The mGI;-OrI WS carried
Enacting Formula
M. Bpeaker : Question | IO '
That Enacting Formula be the Enacting Formula of the Bill, |
| ' The motion was carried, |
. Title
M, Speaker: Qucs&aﬂ is-
“That Tidle be the Titie of the Bill.
The motion was carried

Mir. Speaker : Now, the Minister of $tate for Animal "Husbandry will move
that the Bill be passed.

g it (sho o TR : s mer, ¥ e g~
o Fadea Ry f W |
Mr. Speake'r -'Mution moved-
‘That the Bill be passed.
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Mr. Speaker ; Question is-
That the Bili be passed.

The motlon was carred.

7. 2 efearon wRRYE (artietie) fia, 2001

Mr. Speaker : Now, the Minister of State for Logal Government will
introduce the Haryana Mumicipal (Amendment) Bﬂl 2001 and will also move
the motion for its consideration, ‘

wﬁuwmﬁ(#wﬁw«)mﬁwm&ww ¥ gfearen
TR THeE (G 1; e 200 W B &-

_ H wg ) s e g
{3 e onfere (ewr ) R W gRa e i e
M. Speaker : Motion moved- |

That the Haryana Municipal (Amendmmt) Bin be taken mio
consideration at once,

el et e (Franh) : wremer Wiy, w8 o e & SRS Y T 9 A8
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© - tenanted, five percentym on the sum obtained by adding the
. estimated present cost of erecting the building, less such amount
. asthe Government may deem reasonable to be deducted on account

. of depreciation, if any, to the estimated market valua"df the site and

~ anyland attached to the house or building” ‘
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The Cc}ll‘.,ct,m of Qcroi in respect of the ares within the

Cantoiineni a3 well as the NAC, shail be entrusted to the NAC

" subject to the condition that the NAC shall pay to the Cantonment

" Board a som of Bs, 11,32,960/ per annum from the daie of excision.

 The NAC shall make provision in this repard in their budgm
 estimates.”
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“(b) in the ¢ase of any land on whichno building hias been erected,
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market value of the land.”
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- M Spaakesr Quﬁsuon i R Lo
That the. Haryana Mumclpal (Amendment) Bl he- tﬂken into
o cunsxderaum at'once. o

The motion was mmed
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Mir. Speaker : Now, the House will consider the Bill Clause by Clause.
o Clauses2to§
M. Speaker : Question isg— S
' That Clauses 2 to B stand part of the Biti . -
The motion was carried.
Clause-1
M. Speaker : Question is— : :
That Clavse 1 standpartof the Bill,- - - .
The motion was carried.
Enacting Formula
Mr. Speaker : Question jg— e o
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
o Title
Mr. Speaker : Question ig-— - .
That Title be the Title of the Bill.
' The motion was carried,

Mr. Speaker : Now, Minister of State for Local Cmvméﬁi will move
that the Bill be passed. ‘

s fores nfie Ty g
Mr. Speaker : Motion moved-—
‘That the Bill be passed.
Mr. Speaker : Question is—
That the Bill be passed. | o
' - Themprionwas carried.

- 8. [ vore vewrder (sRa sifede) Ry, 2001
M. Speaker : Now, a Minister will introduce the Piinjab Excise (Saryana
- Amendment) Bill, 2001 and will move the motion for ite consideration.

Finance Minister (Prof. Saspat Singhy: Sir, I beg to introduce the Punjab
Excise (Haryana Amendment) Bill, 2001. :

Sir, T beg to move— ‘ o ‘
The the Punjab Excise {Haryana Amendment) Bil] be taken into
consideration at once.,
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Mr. Speaker : Motion moved-—

"That the Punjab Excise (Haryana Amendment) Bill be taken into
Fﬂnsideraﬁcﬂ at onge.

My, Speaker : Qnesum 15—

That the Pun]ab Emzse {Haryana Amendment) Bill be taken N
considetation at (mce

The marwn was carried.
Mzr. Speaker Now, the chus&: w111 consider the Bill: C‘lause: by Clanse
| ‘ mausgg; to 11 ‘
Mr. Speaker : Questlml 1§
That Clauses 2 to 11 stand pa:t of the Bill.
The motion was carried.
o Clause-1.
M. Speaker : Quastion\iém ‘
That Clause 1 stand part of the Bill.
The motion was éarried.
" Enacting Fﬂrmﬂ!a
M. Speaker ; Qucstmn 18
That Enacting Formula be the Enacting meulz of the. Bﬂi
The motion was carried.
Title
Mr ‘ipeaker Question jg=—
That Title be the Title of the Bﬂ!
The morwn wds carried.
- Mr. Speaker : Now, a Minister will move that the Bill be pasqed
Finance Mipister ( Prof, Sampat Smgh) Sir, I beg to move-—
‘ That the Bill be pass&d.
| Mr Spe:a.:er Motion moved—
.. ‘rnatthe Billbe passed
.t Speaker Quesmm ﬁm—
That the Blll bﬂ pﬂS&&d

I‘he Moo was c:amed
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9. QWWW(WQW)
e g, 2001,

My, Speaker + Now & Minister will introduce the E&rya:na Legislative
- Assembily (Facilities to Mem bers) Atnendment Biil, 2001 and wﬂ* also move the

- motion for its consideration.

Financs Minister (Prof. Sampat Singh) : 85, Theg to introdnos the Haryans

.. Legislative Assembly (Famhucs to Members) Amendment Bill, 2001

Sir, T also beg to move——

Thar the Harvana Legislative Assernbly (Facilities to Mambcrs)
Amendnent Bill be tatren into mimfis,n.t.m at ohce,

- Mr, Speaker : Motion moved—— .
That the Haryana Legislative Assembly (Facilities to Membars)

‘ . Amendment Bill be taken into consideration at once,
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B , -Wﬁ%@%wﬁwﬁﬁﬁmﬁm T
Mr. Speaker :QuUestion is-

- 'Yhat the Haryana Legislative Assembly (Facilities 1o Members)
- Amendment Bill be taken into consideration at'once.

- ‘ The motion was carried,
I Mt‘;'speai;'én‘ : Now, the House will consider the Biil Clause by Clause.
o  Claunse2 o
| Mr. ‘Speakes: Que:amn is—
Thal Clause 2 stand parr. of the Bﬂl
‘ The motion was carried.
o Clanse 1
L M Speaker : QUESHON i
' - That Clause 1 stand part of the B
. The motion was camecl o
' _ Enacting Furmnla -
‘M=, Speuker Quesunn i§— : I
That Enacting Formula be the 'Enacung Formula of the Bﬂl‘. .
The motion was carried. '
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Title
Mr. quakai' Questionis—
Tha* ‘Title be the Titlz of the Bill,
The motion was c.:zmed - L
' fM:'- Speaker : Now, the Fmance Minister will move that the Bill be passed.
_ Finance Minister (Prof. Sampat Smgh) Sir, Theg tomove—
~ That the Bilf be passed.

o Mr Spgakgr Motion moved— ..

o That the Bill be passed.
" M Speaker s Questionis—
' ThattheBﬂlbepassed, - e
The motion was camed '

o v

Mr ‘Speaker Now, Dx Raghiuvir Singh Kadxm wﬂi speak on half-an-hoar
discussion regarding Starred Question No. 256,
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